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side, the BSNL employees, who are behind this mission of Digital India, are suffering the
most. [ would urge the Government to take immediate steps so that their wages are paid

and made up to date. Thank you.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, [ associate myself with the

issue raised by the hon. Member.

SHRI B. K. HARIPRASAD (Karnataka): Sir, [ also associate myself with the 1ssue
raised by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, [ also associate myself with the 1ssue raised
by the hon. Member.

SHRIMATI SHANTA CHHETRI {(West Bengal): Sir, I also associate myself with
the issue raised by the hon. Member.

Payment of arrears to the sugarcane farmers
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Deprivation of reservation due to wrong pronunciation of various SCs/STs
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Constitution of Wage Board for working journalists

SHRI ELAMARAM KAREEM (Kerala): Mr. Chairman, Sir, it is a matter of serious
concern that 16 years have passed since the last Wage Board for working journalists and
other newspaper employees was constituted. The stipulation is that a Wage Board must
be constituted every five years to recommend revision in the wages of journalists and

employees of newspaper industry, which has not been done so far.

Another thing is that television is a powerful segment of media industry in the
country today. The industry employs thousands of journalist and non-journalist employees

across the country, but they have not been covered under the Working Journalists and



